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NOTES OF THE RE(3ISTRY 	
I 	 ORDERS OF THE TRIBUNAL 

forwarded by the EflloyrTent Exchan.In view of this, 

learned counsel for the applicant prays for a 

Idirection to the Respondents to cons1r his 

candidature alcnciith cthers. 

Going by the order of Their Lordships 

of the Honourable High Court of Orissa in ,a similar 

matter in QJC No. 10454 of 1997, it is ordered that 

any appoint rrent me to the post in question, shall 

be subject to the result of this Original applicati -i 

and pendency of this Original App1icati, shall not 

be a bar on the ReSporients to consider the c5e of 

the applicant. With the aove directions the prayer 

for interim relief is disposed of. 

Let a copy of this order be given to 

learned coune1s )or both sides and a copy of this 

order be sent to the !spondents alongwith notices. 

At the request of the le a rried counsel 

for the applicant Mr.T,Rath,it is ordered that notibe 

to Rep:ndent No• 2 be sent through DUSTI 

VICE -CH Al RI4J4 7 

tBER(J UDICI AL) 

Qrated22,2 

hri T.Rath, learned counsel for the 

applicant that he does not wish to press this O.A. 

any further. Heard hri U.3.1bhapatra, learned 

dd1.Standing Counsel for the Respondents. 

In view of the abore submiss ion, this 

O.A.  is disposed of for not being pressed • No cos t. 

Inform the parties. 
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